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FINANCIAL EXPRESS

. FORM B DCB Bank Limited
- BUBLIC ANNOUNCEMENT 302, Cello Platina, F. C. Road, DCB BANK
u n 'o n a n k (Regulation 12 of the Insolvency end Bankrupscy Board of India {Liquidation Process) Shivajinagar, Pune-411005
ot Regulations, 2016) POSSESSION NOTICE
3R sfear

of India FOR THE ATTENTION OF THE STAKEHOLDERS OF MARUTI STRIPS AND FERRO | | The undersigned being the authorzed offer of the DCB Bank Ltd, under the Securiizaton
VIR T o J9mH A Govenment of India Undertaking ALLOYS PRIVATE LIMITED and Reconstruction of Financial Assets and Enforcement of Security Interest (54 of 2002) and in
Regional Office, Mumbai (South) : Union Bank Building, 6th Floor, 66/80, SR No.| PARTICULARS DETAILS (eée;cise of ngg{efls C(’Z”ggg,ed U”gefd Secti%” 13(12> fgald with rllt',ef*gfdthte Se“ﬁ!”ty '”teftehst
M H h M F M i-4 1. " = nrorcement) nules, ISsued a demanda notice on below mentioned aates calling upon the
umbai Samachar Marg, Fort, Mumbai 0000 L Wame of corporate debior F.F.I?'-RUTl ETH%_PSF':"HD FERRO borrowers (Borrower’s and Co-Borrower’s) to repay the amount mentioned in the notice as
E-AUCTION SALE NOTICE (UNDER SARFAESI ACT) ALLOYS PRIVATE LIMITED detailed below in tabular form with further interest thereon from within 60 days from the date of
15 DAYS E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION £ | S0 inotnoction of tomore. | URLOICH receiptof the said nofice. e n ,
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISON TO RULE 8 (6) / RULE | teblor tTh*fb%vae‘jf S2?B%?rfv%rrzvﬁﬁstﬂzgﬂg|ifg'ilnegéﬁéfﬁat%;?tehzrﬂﬁggtﬁé?ﬁz:gfg gllqui?c:
9 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002. o 3. '!"'Jf":"h" uncer whieh T”"_':'rﬁ'lﬂ wegeirar of Limgses. - P possession of the property described herein below in exercise of powers conferred on him
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s), that the below described immovable _ | debtorisincoporated egistered | 0 0 00 0 0 0 000000 under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest Rules 2002 on
property mortgaged / charged to the Secured Creditor, the possession of which has been taken by the Authorised Officer of Union Bank of 4 Cororate Identity No. | Limited 27901 PN2X0BPTCI17TY this 25-09-2025 and 26-09-2025.
India (Secured Creditor) will be sold on “AS IS WHERE IS”, “AS IS WHAT IS”, “WHATEVER THERE IS” and “WITHOUT RECOURSE Liability [dentifiation Mo, of The borrower, Co-Borrower in particular and the public in general is hereby cautioned not to
BASIS” on 15.10.2025 in between 12.00 PM to 5.00 PM., for recovery of respective amounts, due to the Union Bank of India (Secured | | comorate debloe 11— I deal with the property (Description of the immovable Property) and any dealings with the
Creditor) from the respective Borrower(s) and Guarantor(s) as mentioned below. The Reserve Price and Earnest Money Deposit will be as 5 | Address of e registered office and | GLOVER GENTER, DFFICE NO- Er"piﬂi’w‘” be subject to the charge of the DCB Bank Ltd., for respective amount as mentioned
mentioned below, For details terms and conditions of the sale, please refer to the link provided in Union Bank of India (Secured Creditor) principa office f any) of corporale. | D544, 5TH FLOOR, 7 MOLEDINA erebelow. o N , , ,
website i.e. https://www.unionbankofindia.co.in/auction-property/view-auction-property.aspx. Bidder may also visit the website Sabitar ROAD. PUNE CAME PUNE. the eBgtrgf)mLzszﬁ:g'lzntg‘rggg:%tt?]é’;‘:gi'rggsagi;ib'sec“o” (8) of Seation 13 of the act, in
https://baanknet.com. The under mentioned properties will be sold by Online E-Auction through website https://baanknet.com on Waharashira, India, 411001, P ’ '
15.10.2025 for recovery of respective amounts plus interest and other expenses in the respective borrowers accounts. 8. | Date of closure of Insohvency 072.04 2025 Demand Notice Dated. 10-10-2024 and Possession Date- 25-09-2025.
Online E-Auction through website https:/baanknet.com | Resclution Process Name of Borrower(S) and | 1.Mr. SACHIN NAMDEV KHUDE
Date & Ti f Auction : 15.10.2025 at 12.00 P.M to 05.00 P.M "7 | Liquidation commencement dale of | 11062025 | (Co-borrowerS) M OO ACEINICHUDE
ate imeo uction : . . a . . o . — corparabe dabios [(Crder Recaived on 24.09.2025) Loan Account Number DRHLPUE00572923
: B : e T LT Total Outstanding Amount. i — —
a) Name of the Borrower :“) Reserve Price Encumbrance S| Namacana reciEROn It ok W " Vishiel hat K $r?6u§asﬁ?jsgﬁg'(l)-|olﬁn(§ri%e§isft Tpghyr gxe) le;: k:n 22'.%-2?52
in Rupees . e insalvency professional acling as Registration Number: " ¥ y
Lot | b) Name of the Branch b) Earnest Debt Due Contact Person and Mobile No. Possession: luicaor BEVIPA-O01IP-POZ TR0 -22/13 747 TR exludinginterestand FC charges.
Ny : | : el escription of The i i
1B R TG Money Deposi Symol s ol o | s 0 WAVEAR GREENS, | | iy [ e e e g e
d) Name of the Owner/s (EMD) in Rupees Al i fegisteed wilh the Boand 5V. ROAD, KANDIVALI WEST, SqMirs, And Adjacent Terrace 2.4 Sq.Mtrs On 4th Floor In A
a) M/s. A'S Computers MUMBA-40LI6T Wing “Midas Regency” On Survey No.99/3 Situated At Village
b) H : Strect B h Rs. 77.40.182.92 (R s v S Lakh | Email: ipvishnukabra@gmail.com. Vitthalnagar Pimpri Pune. Bounded By. Towards East:S.No
) Home Street Branc s. 77,40,182.92 (Rupees Seventy Seven La 10. | Addrsss and e-mall o be used for | Address— 903, MAYFAIR GREENS, 99/4 , Towards South:S No 99/3 , Towards West:S No 99/2 ,
c) Shop No. 11, Ground Floor, F(?rty Thousand One Hundred Eighty Two and Paise correspandenca with |he kquidalor | S ROAD, KANDIVALI WEST, Towards North:S No 99/3 (The Secured Assets)
Sahil Arcade, Situated at  CTS| ) 538 16 500.gg |\INSY Two only) as on 22.07.2024 plus further| Not Known MUMBA40006T Demand Notice Dated. 15-01-2025 and Possession Date- 26-09-2025.
1 |No. 387+388+389+1328 (F_P_ No. b) Z 3,81,650.00 !nterest thereon w.e.f 23.07..2024 at applicable rate of Physwe.al E-mal- elrp.maruti@gmall.com Name of Borrower(S) and | 1.Mr.BALU DATTU SANGALE
892)+1357, Near Panchali Hotel, interest, cost and charges till date. Possession 11, | Last dale for submission of claims | 24.10.2025 (Co-borrower(S) 2.Mrs. RUPALI BALU SANGALE
J.M. Road, Shivajinagar (Bhanbudra) Mr. Siddharth Kush?waha - Mob. No. 9594909454 Natoe B herdby given that the Natknal Gompary: Law Tribural Muribal Bendh Fes orderad Loan Account Number DRHLPUE00603175 |
Taluka and Dist Pune - 411005 Mr. Basant kumar Pingua - Mob. No. 9960713371 the commencement of liguidation of the MARLTI STRIPS AND FERRO ALLOYS PRIVATE Total OutstandingAmount.  |Rs. 25,35,521/-(Rupees Twenty Five Lakh Thirty Five
d) Mr. Atul S Gokhale LIMITED on 11.06.2025 Thousand Five Hundred Twenty One Only) as on 25-09-2025
Bidders are requested to visit the Bank’s website https://www.unionbankofindia.co.in/auction-property/view-auction-property. However, the said order wag recaived by the Liguidator on 24,00.2025 eX'Udfng interestand FC charges. .
aspx for detailed terms & conditions of E-Auction and other details before submitting their Bids for taking part in the E-Auction. Bidder The staksholdess of MARUTI STRIPS AND FERRO ALLOYS PRIVATE UMITED are herey Description of The “All Piece And Parcel Of Property Bearing Flat No.311 On 3rd
may also visit the website https://baanknet.com Portal. cabiad upon 1o subemil thai clams with proof on or before 24,10.2025, 1o the liquidator 22 tha Immovable Property Zlggrgar&?m;e;ﬁrg §4§ Sgt.FisD+AttBac|hed Tiraceﬁéeagd{g
The intending bidders must have valid e-mail ID to participate in on-line Auction. The terms and conditions of sale shall be strictly as per address mentionad aganst item Mo, 10 S'q Mtrg'l Er323'47 Sd Fis iénilos;yd BZE%?; Arr?e: Adm 780
the provisions of The Security Interest (Enforcement) Rules, 2002. The fnancial creditors shel submit their caims with proal by electronic means anly. All other Sq.Mtrs I.E 84.17 Sq.Fts A Wing In The Building Known As
STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8 (6) / RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES 2002 trodiioes. miay submit he ciaims with the proaf i person, By post or by eletiranic means. "Palazzo Greens' And In The Society Known As "Palazzo
This may also be treqted as notice under R_ule 8 (6)/ Rulle 9(1) of Security Interest (Enforcement) Rules, 2002 to the borrower/; and Subimission of false or misleading proof of claims shall atmct penalties, Greens Co Operative Housing Society Limited” Constructed
guarantor/s of the said loan about the holding of E-Auction Sale on the above mentioned date. For detailed terms and condition of ) On Land Baering Sr No,137 Hissa No A/7b,Sr.No 137 Hissa
the sale, please refer to the linkprovided i.e https://www.unionbankofindia.co.in/auction-property/view-auction-property.aspx or Sd- No.A/7c,Sr.No 137 Hissa No.A/9,SrNot37 Hissa No.A/10
https://baanknet.com Wishru Kanl Kabra gnuategAAt Vltlla;ge Vadgaon Maval Taluka Maval Pune. (The
Diate: 26.00, 2025 ecuredAssets)”
Date :. 27.09.20_25 _ _ _ Sd_l- Place: Mumbal |  fo: 27.00.2.25 COR DCB BANK LTD
Place: Mumbai Authorised Officer, Union Bank of India IBBI Regn MNo.: IBBIIPA-DIIP-PO21TE/2021-22M3747 Place: Pune AUTHORISED OFFICER

Indapur Branch : H.No-104 Next to

DEMAND U Union Bank Bank of India, Pune-Solapur Highway,
4% Indapur- 413106

Branch Address : Sterling Plaza, Ground floor, Opp. Sai Service
Petrol Pump, J.M Road, Pune. 411004

Registered Office ; "Trishul” -3rd Floor, Opp, Samarthaeshwar NOTICE

Tampla, Near Law Garden. Ellisbridge, Ahmedabad -380006

Js AXIS BANK LTD,

g — R LT

Contact no : 02111-224499

Shivajirao Bhosale Sahakari Bank Ltd.,Pune (Under Liquidation)
= Under 5. 13 (2) of Securitization And Reconstruction of Financial Assets and Enforcement of Securit E-mail:ubin0571130@unionbankofindia.bank
Itlerd i:HIIFE |th o _#l_jz Gate Nt:..1 f Mdlkﬂtﬁrﬂl Gulteknd|, Pune. -11:|ﬂ3?' El'll‘:lﬂr'ﬂﬁ-‘l Act. ZE]EI]; ({SARFAESI ACT] read with Rule 3 (1} of the Security Interest (Enforcement) Rule, Zﬂﬂ];.}j Rul 1 ¢
Mob. - 3112121200, 365 12 | E-Mail - recovery.dept. shsbpuned@gmail.com The accounts of the following barrowers with Axis Bank Ltd. . has been classifled as NPA, the Bank issued notice [Rule-8(1)]
FI HST FUELIE E AU ETIDH HUTIEE under 5, 13(2) of the SARFAES] Act on the dates mentioned balow. [n view of the non-servicea of notice on [ast known POSS_ESS|ON NOTICE
It &5 hereby inform to 28 the Public that fellowing Imenavable praparty had in the name of Shivajirac Bhosale Sahakari Bank Lid., Pune (Under address of beiow mentioned Barrowers/Co-borowers/Morigagors/Guarantors, this public nafice is being published iolinesablollopehyy)
Liguidation) in the cwnership right in favour at Mr. Ghalap Avirash Rajendra under Section 100 of MLC.S. Act 1960 and Rule 85 of M.C.5. Rules forinformation of all concerned Whereas
1951, First Public E-Ruction decaded i Sell onthe “A% 12 WHERE 15 AND AS |15 WHAT 15" besiz under Section 156 of M.C.5. Aci 1960 and Rula The below mentioned Bomowers/\Co-borrowers/Morigagors/Guarantors.are cafled upon to pay 1o Axis Bank Lid. _ _ _ .
107 of M.C.5. Rules 1981 5 under - within 60 days from the date of publication of this Notice the amounts indicated below due on the dates together with The undersigned being the Authorized Officer of UNION BANK OF INDIA,
Mame of Property Earnesl MGI‘II}F E-auction Document future interest al contractiual rates, til the date of payment, E.II'H'J'EIT the [oandand |.‘i1i1ar. agresmants and Ijl'.:lI:LI-r'r'I":ll.'llf-"_-i INDAPUR BRANCH the Securitization and Reconstruction of Financial
Fmparlr HnI:IEI ﬂesr.rlptlnrl Bass Amount I]epmall .i.mnunt Eus'l {Nen-Refundable) skpcilae Dy the Concemad porsnns. A8 Secuniy lorbofroier s obigalion. unaar tha shld agreemantz, tha feapeacivi Assets and Enforcement Security Interest Act 2002 and in exercise of
- . Y S — S assats shown against the name have been charged to Axis Bank Lid, . . .
Ehlvajlrﬂﬂ E-h[lﬂlﬂ ﬂn -operative fiil H'ﬂ ETI'.I'FHF {I’Elrﬂ ﬂ&.'l.'fﬂ,l]ﬂ.ﬂﬂﬂ."- Rs. 11, 31]' Elﬂl'.'h"- Ris. 1.180/- if the concemed Borrowers/Co-bomowers/Morgagors/Guarantors fails o make payment to Axis Bank Ltd. as powers conferred under Section 13(2) read with rule 3 of the Security Interest
Bank Ltd., Pune (Under Liquidation) |Siluated al mauje (Rupees One Crore | (Rupees Eleven (Rupees ne aforesaid, then the Axis Bank Lid. shall be entitled fo exercise all or any of the rights mentioned under 5 13{4) of the Act (Enforcement) Rules, 2002 issued a demand notice dated 19.05.2025 calling
(Title in ownership U/s 100 of M.C.5. | Gadikhel, Tal. Baramati, | Thirteen Lakhs Lakhs Thirty Thousand One and the applicabla Rules nnhralygtlﬂw nskof concerned Borrowers/Co-borowersMortgagorsiGuarantons as ko cost and upon the borrower Mr SANJAY MAHADEO RAUT and GUARANTOR Mr.
Act 1960 and Rulz 85 of M.C.5. Dist.Pune Approx. Area- Dnly) Thousand Galy) | Hundred Eighty consequences. I erms of provisions mentioned in sub-section 13 of sec.13 of the Act, all you shall nat transfer by |1 ) AYKUMAR KASHINATH SHINDE and Mr. NAVNATH SHIVAJI HEGADE
Rules 1961} (The Property was held 05 H. 26 R (With Dindy) way of sale, kasa_ar otherwise any of the assel slabad under sacurity rafarmad 1o m this robice watlawt prios written consent to repay the amount mentioned in the notice being Rs 5,71,029.87/- (Five Lakh
in the name of Defaulter Mr, Gholap | Potkhasaba) of our Bank. bay ) gne 5,1, 0es. )
Avinash Rajendra) As per the provision of the aforesaid act, Borrowers/Co-bomowers/Morgagors/Guarantors are prohibited from Seventy One Thousand Twenty Nine Rupees and Eighty Seven Paise only)
i . . = . transferring the above said assels, in any manner, whether by way of sale, lease elc. Any contravention of the said and interest, thereon within 60 days from the date of receipt of the said notice.
ar, No. Particulars Date | Time provisions will render the concemed person lable for punishment and for penalty in accordance with SARFAES] Act . . L .
i Firzt Public E-asction Published Online 27092025 11:00 AM. For mora delails the unserved retumed notice may colleclad from the undersignead. The borrower having fla”_ed to repay the amount, r?Otlce is hereby given to Fhe
Onfine Bid Submission Starl (with EMD Payment) 27/00/2025 11:00 AM. Name of the Branch : Pune borrower and the pUl?|IC in gen'eral that .the und§r3|gned has taken Possesspn
2 Online Bid Submission End (with EMD Payment) 24/10/2025 03:00 PM. sr.| Name and Address of the Borrower/Co-Borrower! P —— of the property described herein below in exercise of powers conferred on him
3 Approval Start Date 07 10/2025 11-00 AM No. Mortgager/Guarantor ' under Sub Section (4) of section 13 of the Act read with rule 8 of the Security
Approval End Date 08/10,2025 EIE'.EICI on 1 | 1) Rohidas Pandurang Gaikwad, Rs. 2,47,99,082.38/- (Rupees (Rupees | Interest Enforcement Rules, 2002 on this 25th day of September of the year
il - s ; 2) Pandurang Dhondiba Gaikawad, Two Crore Forty Seven Lakh Ninety 2025.
4 First Public E-Auctions Start 29,-'10.-‘21125 11:00 AM. Both at @ Gat Mo, 941 843 Choudhari CDF”I'.I"EI. DPE':IE-'ITE Shri Hine Thousand E.lght!l' Two and Thim . . o . '
First Public E-Auctions End 29/10,/2025 03:00 PM. Krishna Mall. Urull Kanchan, Tal - Havel, Dist - Pune - 412202 | Eight Paise Only)as on 06 June 2025 & | The borrower in particular and the public in general is hereby cautioned not to
Mate : 1) All details aboul Fiest Public E-auckion Docamenl price, EMD, Terms & Condilions ole, are dvakabie on ihe websits Also at : Opposite Petrol Pump, Patil Wasti, Uruli Kanchan, Tal - | tegether with further contractual rate of deal with the property and any dealings with the property will be subject to the
www zauction.govin . 2) The Docament price and EMD Amount which are to be paid by separate anling before Bid Submission End Date Haveli, Dist - Pune - 412202, i b charge of the UNION BANK OF INDIA, INDAPUR BRANCH, for an amount
24/ TIV2 025 through MEFT / RTGS a3 per following defads. Account Holder Mame - Shivajiran Bhosale Sahakari Bank Lid , Bank Name - Canam Type of Loan : LAP Demand Motice: 28/07/2025 ] Date of NPA: 2706/ 2025 Rs. 5,71,029.87/- (Five Lakh Seventy One Thousand Twenty Nine Rupees
Banx, Branch - Gufakadi Mew Marke?, Puna, Rccount Mumbear- 0382201004533, IFSC Code - CHRBODT 5327 . . .
Online payment receipt should be enclased inEnvelope-1 Details of Mortgaged Property : Al that piecs and parcel of the property i.e, a) Gat No. 941 area ad mpﬂmnﬂg and Eighty Seven Paise only) and interest thereon.
3) For detail First Public E-auction plaase visit- www,eanction.gov,in s HEED:J GDEI 03 E';H ie f'ﬁ? S4.Mitrs, And b} Gat No. 243 BFTE Hzﬂmﬁaﬂu;ﬂg I-Elmwi't U§Ht '3'; 06 R Itr? *‘;EEE The borrower’s attention is invited to provisions of sub-section (8) of section 13
- Mitrs. Along with shed/construction thereon, situated at Uruli Kanchan, Tal. Haveli, Dist. Pune within the : : :
Date - 26/09/2025. @ RECOVERY OFFICER- PUNE local limits of Grampanchayat Uruli Kanchan, also within the limits of Sub Registrar Havell, Tal. Havali, Dist of the Act, in respect of fime available to the borrower to redeem the secured
Place - Pune. Shivajirao Bhozale Sahakari Bank Ltd., Pune (Under Liquidation) F"unEu {pmp.gn-,r owned hy Mr. Fandumng Dhondiba ga,kwad], assets.
2 | 1) Nilachal Automation And Technologies Private Limited, 2) | Rs. 1,87,16,251/- (Rupees (Rupees | DESCRIPTION OF PROPERTY
gumlirlﬂ Hrmr:‘n é::-mml ; sar;:ge 33 :Ilaray:l :1 H*:{:;: ?QS ﬂfﬂf: E}iﬂhl{:ﬂ;" 'aﬂ‘;“wf;ﬂ;“"’i All that piece and parcel of property Shrikrishna Apartment, 2 BHK Flat,
ommissariate, aran Homl Commissariate. All at : Gat usand Two Hundre ne | . )
No. 813, Pawar WaLu. Kudalwad), Ghikhall, Pune, 412114 Also at| Only} -as tn 08 June 2025 & together Flat No.23, Area 930 sq.ft in th No 216/2 Indgpur Corporation property no
s 0-13. Konark Park, 206, Dhole Patil Road. Pune. 411001 Alsoat | with further contractual rate of interest W1Z3000502, Near Khule Shopping Centre, Akluj link road, Indapur, Dist Pune
: O-14, Konark Park, 206, Dhole Patil Road, Pune. 411001 Alsoat | from 08July 2025, within the jurisdiction of Division, Pune Sub division Indapur & within limits of
| Aose RecoveryDeparmant 1625 Gares i [T A L e
s University Road, Next fo Hardikar Hospatal, POSSESSION NOTICE - ' ' ; ' ' - : BOUNDARIES:
Shivajinagar, Pura 411005 Ph. No. 020-25521528 Type of Loan : Overdraft Against Oemand Motice: 28/07/2025 Date of NPA: 22/06/2025
nkartons i s fankigg Email : ARD Pune@bankofindia.co.in, (for Movable property) : Property ' - EAST : Road WEST : FLATNO-24
Wheraas, the undersigned being the authorized officer of the Bank of India, under the Securitization Details of Mortgaged Property @ All that piece and parcel of the Flat Nae. 13, 14, 156 & 16 totally area SOUTH : Lotus Apartment NORTH : Flat No 22
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of admeasuring aboul 298.30 Sq.Mirs. Le. 3210 Sq.FL (bullt up) on the 4th flacr, in the wing no. D, along with Date : 25-09-2025 Authorised Officer
powers conferred under Section 13(12) read with rule 3 of the Security Interest {Enforcement) Rules, 2002 allotted car parking area admeasuring about 4,64 Sg.Mirs. in the building known as “Konark Park” now in the Place : Indapur UNION BANK OF INDIA
iszued a demand notice dated 04/03/2025 calling upon the Borrower Mis Endure Sports Club through its society known as "Konark Park CHS Ltd.", constructed on the land bearing Plot No. 208 out of 5.No, 1228
proprietor Smt. Reshma Sunil Pardeshi to repay the amount mentioned in the notice being Rs. |:_5 Mo, 34%E) (e Old Sno. 1122 having coresponding CTS Moo 5, total area admeasuring about 00H-5R
44,42,728,55/-+ UCI (in words Forty Four Lakhs Forty Two Thousand Seven Hundred Twenty Eight and Sliuntad 3t viiage Charpadl. Tak Favel. Djst. Flne. ————
Fifty Five Paisa) plus uncharged interest within 60 days from the date of receipt of the said notice. 3 | 1) Rajesh Nandkumar Motwani, 2) Neha Rajesh Motwani, 3) | Rs. 1,77,84,421/- (Rupees One Crore | [See Regulation-13 (1)(a)]
The borrower's having failed to repay the amount, notice is hereby given to the barrower and the public Deepak Nandkumar Motwani, 4) Payal Deepak Motwani, 5) | Seventy Seven Lakh Eighty Four) DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 1
in general that the undersigned has taken possession of the property described herein betow in exercise of Akash Deepak Motwani, 6) Chanda Nandkumar Motwani, 7) | Thousand Four Hundred Twenty ':"3“ 2nd floor. Colaba. Telenhone Bh Colaba Mark t(M b)' 400 005
powers conferred on him under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest Mandkumar Hukmatray Motwani, All at : 501 & 501 A, 5th Floor, | Only) a5 on 28 July 2025 & together with | e floor S?haFla, e; P g-n eH avanB, ”O?j T\/I arb y ;1036%1a|-
Enforcement Rules, 2002 on this the 24" day of September of the year 2025; Lotus, Fiowar Valley Co-Operative Huu;in_g Saciety Ltd., Near | further -:u:-m'r_a-:h.lal rate of interest from | ( oor, Scindia House, Ballard, Mumbai- )
: Kadarn Petrol Pump, Wanwadi, Tal - Haveli, Dist - Pune- 411040, 28 July, 2025, | Case No.: 0A/22/2020
The borrower In particular and the public in genearal is heraby cautioned not to deal with the assets and ) } )
any dealings with the assets will be subjact to the charge of the Bank of India for an amount of Rs. Type of Loan : Loan Against Property Demand Notice: 31/07/2025 | Date of NPA: 09/07/2025 Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A) of
16,01,111.88 and interest thereon. {Nen-Sugam) rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.
The borrower's attention is Inviled lo provisions of Sub-Section (8) of Section 12 of the Acl, in respect of Detalls of Mortgaged Property : 1) All that piece and parcel of Flat No. 501 - A, on 5th Floor, admeasuring Exh No.:
time available, to redesm the secured assets Built-Up area 116.12 Sq. Murs., of the Bullding known as “LOTUS FLOWER VALLEY CO-OPERATIVE| PUNJAB NATIONAL BANK (ORIENTAL BANK OF COMMERCE)
This notice is also being published in vernacular. The English version shall be final if any question of HOUSING SOCIETY LTD..", and constructed an Survey No. 71 & 73, CTS No. 1438, Situated at Village -| VS
interpretation arises, Wanwadi, Tal-Haveli, Dist - Pune and within the limits of Pune Municipal Corporation and owned by Chanda | ASUTI TRADING PVT LTD
Description of the Movable Property Mandkumar Motwani and Nandkumar Hukmatray Motwani and bounded as per Building plan To,
2) Al that piece and parcel of Fiat No. 501, on Sth Floor, admeasuring Built-Up area 97.54 Sq. Mirs., of the (1)ASUTI TRADING PVT LTD
All the part and parcel of tha movable assels consisting of Gym Equipments located at Office Na. 201, Building known as "LOTUS FLOWER VALLEY CO-OPERATIVE HOUSING SOCIETY LTD.", and| 1176.1STFLOOR, 12TH B, MAIN HALL, 2ND STAGE Bangalore ,KARNATAKA-560008
202, 203, Kedari Landmarks, Kedar Nagar, Oxford Village, Wanaworie, Pune - 411040 constructed on Survey No_ 71 & 73, CTS No. 1438, Siluated at Village - Wanwadi, Tal - Havell, Dist - Pune and | Also At
within the limits of Pune Municipal Corporation and ownead by Chanda Mandkumar Motwani and Nandkumar CAMA CHAMBER, 1ST FLOOR, 23 NAGIN DAS MASTER ROAD, FORT. MUMBAI-
Sr. | Moda! Product Description City Sr.| Model Product Description Qiy Hukmatray Motwani and bounded as par Building plan, 400023
o, o ol B, 4 | 1) Arun Rajendra Khandelwal, 2) Reema Arun Khandelwal, | Rs. 56,99,751/- (Rupees (Rupees Fifty (2) SIDDHARTH BAGRECHA
t [AF 105 | AEROFIT TREADMILL 6 | |26 |aF 4793 | searen Row 1 Both at - B3.405, Yellow Blossom, B. T Kawade Road, Beside | Six Lakn Ninety Nine Thousand Seven | | [SUY0C RESIDENCY. FLAT NO 02, STHFLOOR. NEAR ADVENTIST. SALISEURY
2 |AF 142 EL| AERCFIT ELIPTICAL 2 27 |- TPU DUMBELL AE0KG Kawade Petrol Pump, Mundhwa, Pune. 411036 Also at : Flat No !"I'-{nﬂrﬂd Fifty One Only) as on 11 -J“"'F 5 (4) BINOD KUMARAGAR.WAL
3 |AF 162R | AEROFIT RECUMBENT BIKE | 2 | |28 |- TPU PLATE 990KG rdl Dy i TR NS S, ern & logetner wih Tuther Santiactual| | 14198, 1STFLOOR. JOSHIWADI, KALBADEVI MUMBAL MAHARASHTRA-400002
4 |AF 677 | AEROFIT ASSAULT BIKE 2 | |28 |AF 2807 | PULL DOWN PLATE LOADED| 1 Ey : : (5) VIMAL AGARWAL
= icss | AEROETT RO MAETET 1 56 | AF 4435 | CABLE CROSS 5VER 1 Type of Loan : SUPER SAVER Demand Notice: 28/07/2025 | Date of NPA: 24/06/2025 419B.1STFLOOR, JOSHIWADI. KALBADEVI MUMBAL MAHARASHTRA-400002
& |AF 4701 PROME LEG CURLE 1 ITHE OLYMPIC BARTFT B Detalls of Mortgaged Property : All that piece and parcel of the Flat Mo. A = 1204, on 12th fioor, having E‘I'Eﬁ’! . SUMMONS , . ) .
; : : . admeasuring 124.45 Sg Mtes. in the building/project known as ETERNIA, constructed on the land bearing WHEREAS,  OA/22/2020 was listed before Hon'ble Presiding Officer/Registrar on
7 |AF4702 |LEGEXT 1 | |32|- OLYMPIC BAR 6 FT 2 $.No.53/1B, 53/2 8 53/3A, CTS No. 464 Gharpadi, Tal. Pune City, Dist. Pune. prosia02s. _ _ _
8 |AF4707 | PRC FLY/REAR DELT 1 a3 |- OLYMPIC BAR 4 ET 9 =110 Afroz Parvez Khan. Flai No. 504 5th Fooe Eu:ldlng 5.9, | R, 51,77.538- (Rupess Ful‘-l;y Clne. WHEREAS this Hon b!e Tribunal is pleased tp issue lsummons/ notice on the said
Brahma Majestic Co-operative Housing Society Lid:, Konidhwa | Lakh Seventy Seven Thousand Five | Application under section 1.9(4.) of the Act '(OA) fl!ed against you for recovery of debts
9 |AF4708 | CHINUPWITHEIGHT 5TAG | 1 34 |- OLYMPIC BAR 4 FTELZ 1 Khurd, Tal Havell, Dist - Pune - 411048 , Also at : 800/19/, | Hundred Thirty Eight Only) as on st of Rs.238023118.98/-(application along with copies of documents etc. annexed).
10 | AF 4427 | SEATED CALF 1 35 |- KATTEL BELL {2-4-6-8-10 P Bhagwan Das Chawl, Opposite Nashik Talkies, Bhawani Peth, | July 2025 & together with further Inaccordance with sub-section (4) of section 19 of the Act, you, the defendants are directed
11 |AF 44468 | DUMBELL RACK 2 -12-16-20) 2 SET Dist - Pune - 411042. 2) Raza Mawaz Khan - Guarantors, | contractual rate of interest from 29 July | gsunder:- o . .
6 KATTEL BELL STAND 2 % BOOS6, Bhagwan Das Chawl, Opposite Nashik Talkies, | 2023 (i) to show cause within thirty days of the service of summons as to why relief prayed for
12 |AF 4461 |LEG PRESS I | [37|AF 2820 | TYRE FLIP 1 Shawar Eeih. Disi- Puoe- #1104 f-h)ciu'j-no: o ears of propert ts other h rties and assets specified
) . ) ii) to disclose particulars of properties or assets other than properties and assets specifie
14704 | CHEST PRESS 1 '3_3 : _’E'_'LL BAR EXE Lo type ofLaan : Home Laans {Non-Asha) o i il ki DRREOENP RTINS | by the applicant under serial number 3A of the original application;
14 |AF 4785 | LAT PULL DOWN i 39 |AFBB1 | BULGARIAN BAG 5 Details of Mortgaged Property : All that piece and parcel of Flat No. 504, on 5th Floor. admeasuring Saleable (iii) you are restrained from dealing with or disposing of secured assets or such other assets
(541041 5+20+25KGE) Built-Up area 950,25 5g. FL., alongwith attached balconies and with open terrace admeasuring about 151,50 and properties disclosed under serial number 3A of the original application, pending
15 |AF 4783 | ABDUCTOR / ADDUCTOR 1 | [sol- FIX BAR 10+20+30+40+50+ s, fis. L M.CI'.”_sq. mirs, alultr‘luwnl'lafqm!ﬁ CAr parking seag&admaa&urlgﬁ#ﬂgu&:}ﬂ&dﬂpiﬁiﬁ E::. 1£.U;|5C|’:E|j hearing and disposal of the application for attachment of properties;
16 | AF 7915 | SUPER BENCH 3 B0+70+80+90+100) PW ZEORE ;géié?v[ﬁ;:":;gsliiég nﬁhguw'ﬁfﬁﬂ. Tg?;: ;E{'EBND. ;'sh;fsn:;tazalt Village - Hnn-::lh::a H:ur:;l . TT:I ] SY) gou.Sha”nOttrafntf]ferbyv‘iay(’fsali'.liase O“.’tth??”'se’t?xceptt'néhe %;d'na%wurse ?f
17 |AF 2915 | 30 SMITH MACHINE i 41 |AFPED4 | 3+1 WOODEN PYLO BOX 1 Haweli, Dist - Pune and within the limits of Pune Municipal Corporation and cwned by Afroz Parvez Khan and alnsd usmesg anyo ,f_e asse S overwhic securl.y interestis Creafe an. ,Oro er ,ass,e ]
a7 |- BATTLE ROAP 15 MTR 1 hounded as per Building plan . properhe; specified or dlsclgsed under serial number 3A of the original application
18 |AF 2927 | STRETCH MACHINE 1 — without the prior approval of the Tribunal;

- - — 143 |- MEDICINE BALL b Date :26/08/2025, Place : Pune Authorised Officer, Axis Bank Ltd. (v) you shall be liable to account for the sale proceeds realised by sale of secured assets or
19 |AF 2942 | BARBELL RACK 2 " YOGA MAT 12 other assets and properties in the ordinary course of business and deposit such sale
20AF 7233 | OLYMPIC BAR RACK 1 TR GYM BALL BECMS i proceeds in the account maintained with the bank or financial institutions holding security

interest over such assets.
£4 100 ?245 25 5 TGS £ GYM BALL B5LMS 1 You are also directed to file the written statement. with a copy thereof furnished to the
22 |AF 4435 | DECLINE BENCH £ 47 SUSPENSION TRAINER TRX 1 applicant and to appear before Registrar on 21/10/2025 at 12:00 P.M. failing with the
2% |AF 4447 | BACK EXT i dEI E IROM G‘fl';-* WHEEL 1 application shall be heard and decided in your absence.
24 |AF 4448 | PRECHER CURL 1 a0 |- HAMMER GYM 3 Given under my hand and the Seal of this Tribunal on this date:24/06/2025.
25 | AF-4407 | SEATED LEG PRESS 1 Eo |- STABILIZER A seal Signature of the Officer Authorised to issue summons.
- — Registrar
Date: 24/09/2025, Authorised Officer, Note:Strike out Whichever is not applicable Mumbai%.R.T. No. 1
Place: Pune (Bank of India, Swargate Branch) Mumbai
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